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RE: CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

HEALTH OF SHRT GOPALAN

Mr. Speaker: I have received a
Calling Attention Notice from Dr.
Lohia and others about the health of
Shri A. K. Gopalan. Is the Minister
ready with any statement?

The Minister of Home Affairs (Shri
Nanda): In the afternoon, I shall
give the information.

Mr, Speaker: The statement would
be made in the afternoon,

Shri Hem Barua
what time, Sir?

(Gauhati): By

Mr. Speaker: At what time could it
be made?

Shri Nanda: 5 O'clock,

An hon. Member: What is it about,
Sir?

Mr. Speaker: About Shri Gopalan’s
health, Will 4 O'clock be all right?

Shri Nanda: Yes, Sir.

Mr. Speaker: At 4 O'clock, the sta-
tement would be made.

12.09 hrs,

RE. MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

BasTar INCIDENT

Mr. Speaker: I have got six Ad-
journment Motions and 18 Calling
Attention Notices about the Bastar
incident. Of course, the matter s
serious and is of urgent importance
as well But I am not gatisfied so
far that this is the Centre's responsi-
bility. Shri Lohia may satisty me on
that point. He need not go into other
matters,
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‘Shri"Ranga (Chittoor): Mr. Speaker,
Sir, as you all know, this is essentially
a tribal area and more than 80 per
«<ent of the people are tribal people.
They Had looked upon Shri Bhanj
Deo gs their leader. Far years, for
months, for the past few weeks there
have been representations made to the
Central Government complaining aga-
inst the local government and, more
especially, against the local adminis-
{ration in the districts, against the
police, against the revenue authorities
and all those people. They had also
complained about shortage of food
and agdlnst the compulsory food levy.
In spite of all these things the Central
Government did not raise its little
finger in their protection and on their
behalf to caution the local govern-
ment with a view {p see and prevent
these untoward evemts. Only a few
days before this unfortunate happen-
ing the ex-Maharaja, Bhanj Deo, sent
a representation to the President and
also, I think, to the Home Ministry,
expressing grave fears that his life
was in danger and that the local-autho-
rities—I am not quite prepared to say
whether he included the local govern-
ment or not—were intending to attack
him and all those who were offering
worship to their Goddess and who
were associated with him in that fort

and in that hunger-strike. He had
said that he was apprehending danger
to his own life. In spite of all these
things the Government of India did
not do anything. The protection, the
welfare, the advancement of the tri-
bal people has been made a special
charge on the Government of Indfa.
It is because the Government of India
has been failing in regard to this par-
ticular guty and it has been dealing
with these people in the same manner
as the other advanced people that these
things have happened and this parti-
cular tragedy has taken place.

Sir, the Chief Minister there made
a reference to Mizo Hills. We do not
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know what is happening there, but we
do know that these people have been
suffering from malnutrition and from
hunger. ‘I am not quite sure whether
there have been some hunger deaths,
but I shall not be surprised if there
In spite of this, this com~
pulsory levy has been imposed on
these prople in such a callous menner.
Thiis is in continuation of the earlier
oppression. All these things have
brought things to a head. 'While these
things were brought 1o a head, while
these representations were being made
to 'the Government of India, the Gov-
ernment ol India, together with their
President, have failed signally in their
duty to intercede between those un-
fortunate suffering peoplc and the
local government and its vengeful
policy. The consequence is this terri-
bie tragedy.

As my hon, friend, Dr. Lohia, has
said, it is not -only the Maharaja who
was killed, whe was murdered accord-
ing to me, but scores of helpless tri-
bals have been murdered in that place,
Various objections may be raised by
the Government by taking advantage
of the fact that the local Government
is there in charge of law and order, it
has appointed a Commission of In-
quiry and so on. B8ir, such means can
be adopted in order to get rid of any
one who is here in the Opposition
through the means of the local Gov-
ernment. There would be no redress
unless this House is given an oppor-
tunity of discussing this matter and
teking this Government to task and
also knowing what Government has
done and is going to do in order to
see, in order to assure not only those
people but all the people who are in
the opposition to this Government that
their life would not be in danger that
their political and social existence
would not be destroyed by the fat of
the local Government through this
kind of mischief under the guise of
decentralisation.

Shri . N. Makerjee (Calcutta Cen-
tral): I support Dr, Lohia and Pro-
fessor Ranga in their contehtions that
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the responsibility of the Government
of India is very definitely attracted
over what has happened in Bastar.
During his life time, the former Maha-
raja of Bastar was subjected to all
kinds of activities on the part of the
Government of India, rightly or
wrongly, and now that he has died in
very deplorable, almost dastardly,
circumstances, surely it devolves on
the Gouvernment of India to give some
explanation for the situation that pre-
veiled in that part of the country
which has led to these events happen-
ing. It also stands to reason that
where our tribal people are concern-
ed—angd in that part of Madhya Pra-
desh there is a contiguous region
where they live in very large num-
bers—since they have been known to
be devoted to the person of the late
Maharaja of Bastar, it becomes a very
serious matter, particularly in view of
the Chief Minister of Madhya Pradesh
having already stated that it was some
thing in the nature of a Mizo or Naga
upsurge,

Shri Bade (Khargone): No, no,

Shri H, N, Mukerjee: That was so0.
We saw it in the papers and we can
only proceed on the basis of informa-
tion which is supplied to us by repu-
table press agencies,

‘The Maharaja of Bastar also used
to be in the receipt of privy purse
payments from the Government of
India and when somebody who be-
longs to that category of Indian prin-
ces who at one time enjoyed a certain
position in the country, the hangover
of which has not gone altogether—
surely, the Government of India is
very responsible for it—when a per-
son belongs to ap order of people who
were in a special category, and that
is a fact of life, and when such a per-
son dies in this kind of circumstances,
surely something ought to be done.
But the more important consideration
is that our tribal people are con-
cerned and in regard to the tribal
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people this Government has shown
such egregious failure in execution
and implementation of its policies
and this very poignant circumstance,
melancholy circumstances gives us an
occasion for discussion of this matter.

Shrl Hanumanthalya (Bangajore
city): Sir, I want to submit to you
two points. The first point is that this
is a matter coming under the rule of
sub judice.

Some hon. Members: No, no.

Shri Hanumanthaiya: So far as the
tragedy is concerned, all of us dee-
ply regret it and we do not want
such things to happen. But the ques-
tion is who is at fault or whose res-
ponsibility it is. The State Govern-
ment has already appointed an In-
quiry Commission.

Shri Hanumanthalya: The State
Government has already appointed a
High Court Judge, under the Cen-
tral Act, the Commissions of Inquiry
Act, to go into this matter.

Therefore, the whole question....
(Interruption).
st gemeie ol (faeeR) ¢
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Shri Bhagwat Jha Azad: It will
not be possible for us to hear them
it they do mot hear us.

Mr, Speaker: That is what I am

going to tell them.

st §o Wio wAWl : (#FTYI) ¢
g 8T ® e A A I

Mr. Speaker: Order, order. They
will kindly listen to me. What we
have to say must be in a regulated
and orderly manner. I must plead
with Members that only one Member
must speak at one time. The other
day some other Members were with
me and we were at a luncheon with
a foreign diplomat. When he said that
he had seen simultaneous transla-
tions but it was only in the Lok
Sabha that he had seen simultaneous
speaking, really I felt ashamed at
that moment. This should not be re-
sorted to. Simultaneous speaking is
never heard of in any Parliament,

Shri Hanumanthaiya: A High Court
Judge has already been appointed to
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inguire into the whole affair, To dis-
cuss that subject on the floor of this
House would certainly prejudice the
case either for or against, one side or
the other. You have given time to
all of us to make out a case regard-
ing the admissibility of the motion,
But you see that people are already
talking about the merits of the case
and are passing remarks against the
State Government and against some
one or the other. That was not the
intention with which you allowed
this debate. The debate ought to res-
trict itself to the admissibility of the
motion according to rules. I realise
that many of my hon. friends are
greatly upset with this tragedy and,
therefore, I can understand a little
going astray so far as the expression
of emotion is concerned. But they are
seasoned parliamentarians, and [
would appeal to them that this is not
the occasion to express their consi-
dered opinion on the merits of the
case itself and to attribute motives to
the State Government, the Chief Mi-
nister and the Central Government,
Is it the occasion, Sir? In the course
of the debate on the admissibility of
the motion, can such things be said?
Therefore, even if my hon. friends
want to press for the admissibility of
the motion, I would appeal to you,
Sir, to see that the rules are inter-
preted, not that emotions are inter-
preted.

Shrt Nath Pal (Rajapur): Mr
Speaker, I shall try to restrict myself
to the admissibility of the motion. I
have heard very carefully the words
that have been uttered and I know
that T am to plead for the admissi-
bility of the motion. I have three
grounds for the admissibility of the
motion.

The first is a wel} established pre-
cedent in the House regarding this
very same unfortunate area of Bas-
tar, I had tried to raise it on a pre-
vious occasion when the same people
had opened fire in Jagdalpur in Bas-
tar and twelve, whom this Govern-
ment contemptuously calls Tribals—
a word used by foreigners and which
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np Indian patriot should use about
any other Ihdian-—fellow Indians,
twelve of them, were killed. We tried
io raise it and your worthy predeces-
sor, ‘Shri Ayyangar, was in the Chadlr,
Bhri Lal Bahadur ‘Shastri was the
‘Mbme Minister. The matter was al-
lowed to be discussed, Hiot on an ad-
_journment motion, but the rigldity of
the rule was not so strictly enforced
against us beczuse the matter was
too serious. Shri Shastri came for-
ward and said that he shared the an-
xiety and would like to make a state-
ment bécause the killing of twelve
Indians was not to be spurned aside
.and avoideq in this Mousc by taking
shelter behind the Indian Penal Code
'and some provisions of the Constitution
“That is a precedent which should have
the sancity and the authority of a
‘rule.

The second important thing is the
admission of the Chief ‘Minister of
Madhya Pridesh who himself says
that conditivns bordering on rebellion
prevail in India. This is the admission
of the Chief Minister for the justifica-
tion of the heinous murder of twelve
men. Then, that is the justification
for the House to interfere and the au-
thority is the admissfon of such con-
ditions prevailing on the part of the
Chie! Minister.

Thirdly, 1 would like to draw your
attention to this that, 1 think, still
Mr. Nanga nsists on continuing the
Emergency. And if here is the Emer-
gency in this country, if conditions
confinue to deteriorate continuously,
this Government is called upon to
jssue necessary instructions for the
rectification of those conditions. This
is what article 333 (a) says:

“Notwithstanding anything in
this Constitution, the executive
power of the union shall extend
to the giving of directions to any
State as to the manner in which
the exccutive power thereof is to
be exercised;”
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This is not an outburst. It js a com-
bination of series of things that had
been happening there and, thercfore,
the Government was called upon to
issue the necessary instructions to the
State Governtefit of Madhya Pradesh
to see that matters do not deteriorate.

Having said this, may 1 say one or
twg things within the narrow limits
prescribed for me by Mr. Hanuman-
thaiya, remembering that the matter
is sub judice? When I read hbout this
news in the papers, the question that
cropped up in my mind was: Is this
couhtry fast approaching to the state
of affairs of Tshombe's Congo where
Lumumba was murdered. Are these
new equations that any disagreement,
any dissent, #ny difference, will nva-
ribly draw the threat of destruction
‘#nd lHquidation? We know the tragic
conditions ‘that have been prevailing,
‘the atmosphere of fear that has been
‘going on, between this unfortunate
young man who had perhaps his weak-
nesses—he was perhaps temperamen-
tal—and the others. Only ten days
back this House @iscussed that shock-
ing outrage at Panipat and a shudder
of horror and anguish went through
the nation. May I ask the Govern-
ment: Is the premeditated massacre
at Jagdalpur not worse than the mad
act of a 'mob which was temporarily
seized by frenzy? We are told they are
tribals, 1 take the greatest objection
to this word being useqd by Govern-
ment spokesmen that they are tribals.
They are fellow Indians. If they are
tribals, who is responsible for that?
I? we have failed in integrating so
many Tndians in the mainstream of
our life, are the tribals to be blamed
or is it an indictment agafnst this
Government?

In conclusion, Mr. Speaker, may I
submit that only the other day the
President remarked that there is vio-
Jencé in the air. We condemn any
kind of violence. When Dr Lohia,
the other day, analysed it, we agreed
that those who are inelitng violence
ate wrohg........
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o T wATET Mfan : sErT A
T A T T FET AT AT AT F
ot A arf g ww =T, &9
oF H AT
T ask: Is this violence only vne-
sided? The Prime Minister, before
leaving the country, expressed this
hope, "When 1 am abroad, I hope,
nothing will go wrong in this coun-
try.” Do they think that this wiil
enhance our prestige abroad when
the world headlines will be, a Maha-
ra;n massacred in his Palace? Will
it cnhance the prestige and the image
of India? 1 want that this House be
given a fair opportunity to discuss
this affair. This trigger-happy men-
tality hasg te be curbed. The reply
from that side should not be that
there is going to be an inquiry into
this affair. We want that inquiry so
far gs this particular episode is con-
cerned. But we want a wider in-
quiry, over and above the judiclal in-
quiry into this firing and ruthless
killings which makes us hang down
our heads in shame, into what had
been happening in Bastar and what
forces had been in operation to eli-
minate and liquidate this man who
hed been  wronged. 1 hope Mr.
Nanda will not try to take shelter
behind this rule or that rule but will
boldly say, “We will face any in-
quiry, not only this judicial inquiry
but a wider inquiry.”
Some hon. Members rose—

B169

Mr. Speaker: I cannot allow all
Mr, Bade.
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according to the Fifth Schedule

“The Governor of each State
having Scheduled Areas therein
shall annually, or whenever so
required by the President, make &
report to the President regarding
the administration of the Sche-
duled Areas..”
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“Provided that there shall be
paid out of the Consolidated Fund
of India as grants-in-ald of the
revenues of a State such capital
and recurring sums as may be ne-
cessary to enable that State to
meet the costs of such schemes of
development as may be under-
taken by the State with the ap-
proval of the Government of
India for the purpose of promoting
the welfare of the Scheduled Tri-
bes in that State..”
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“The Governor may make regu-
lations for the peace and good
government of any area in a
State which is for the time being
a Scheduled Area.”
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“The Ministry of Home Affairs
is responsible for the policy and
co-ordination of all tribal welfare
programmes, and has a lrage say

in regard to allocation of funds
for them.”

feemm wgr T

“In the Ministry, besides the

Minister himself, there is a se-
nior officer of the status of Secre-
tary..”
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The Minister of Home Affairs (Shri
Nanmda): Before I say anything more,
I must state that we are exceedingly
unhappy and deeply distressed about
what has happened in Jagdalpur on
the 25th and 26th of this month
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What has happened there is extre-
mely unfortunate and painful It has
resulted in loss of life. Several lives
have been lost, inciuding that of
Shri Pravin Chandra Bhanj Deo, ex-
ruler of Bastar. (Interruptions).
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Shri Nanda: 1 share the deepest
sympathy with all concerned over the
loss and suffering.

The question has been raised that
what has occurred there attracts the
responsibility of the Centre. Also,
hon. Member, Shri Nath Pai, has said
that even though these occurrences
may be sub judice, he will expect us
to allow a wider enquiry, and a wider
discussion to take place here. In this
House, this party is prepared to have
any discussion, provided it is permis-
sible, admissible, because this House
functions within the framework of a
Constitution and certain rules. There-
fore, it is not a question that we are
afraid of any enquiry, but the point
is this.

The Chief Minister of Madhya Pra-
desh has already made three state-
ments in the State Assembly on the
incident and thereafter, a commis-
sion of inquiry under the Commis-
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sions of Inquiry Act has been appo-
inted to enquire into the matter. A
sitting Judge of the Madbya Pradesh
High Court has been nominated by
the Chief Justice of Madhya Pradesh
MWigh Court and appointed by the
Madhya Pradesh Government to con-
duct the enquiry. (Interruptions).

@t gem W vmww
gra wiw @ wifed 1 & gw oaw
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Shri Nanda: I place on the Table
of the House a copy of the netifica-
tion appointing this commission.
[Placed in Library. See No. LT-5821/
661.

Other things have been brought up,
the circumstances, the background
ete. If this enquiry, judicial enquiry,
‘brings out anything which relates the
circumstances there to any failure of
responsibility on the part of the Cen-
tre, we shall certainly take it up, but
at present we cannot presume any-
thing at all that there has been sny
failure, and I would take exception
to the reflection cast on a Judge of
the High Court. What is the basis for
that? When the Ministry is dealing
with this matter and there is a vote
of no confidence, let it be decided
there so far a&s the administration of
the Ministry is concerned. This is
not a question to be brought up here,
(Interruptions.)

€t mermitt el © I T
aF A g W P AW

Shri Nanda: This should be settled
one way or the other,
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Shri J. B. Kripalani (Amroha):
May I submit that the local Govern-
ment says that it was a rebellion?
Therefore, it becomes a political
question which we are entitled to
discuss here.

Shri Frank Anthony (Nominated—
Anglo-Indians): It this is correct
that Bastar is obviously a scheduled
area,—we all seem to miss that ques-
tion—if the Home Minister accepts it
as a scheduled area, then he cannot
get behind the direct responsibility of
the Central Government. The Flfth
Schedule, clause (3) regarding the
administration of the scheduled ateas,
reads like this:

“,.and the executive power of
the Union shall extend to the
giving of directiony to the State
as to the administration of the
said areass.”

It comes squarely within the respon-
sibility of the Union.

Mr, Speaker: That power extends—
the Union Government has that power
to give those directions, but if there
are no directions, whether there is
failure on the part of Government
and whether that becomes the res-
ponsibility of the Centre to give that
direction, the jurisdiction, that s
what I want to ask Mr, Anthony,

Shry Frank Anthony: The way 1
would put it is this, Apart from Mr.
Nath Pai's argument that there ig an
emergency and that there iz a sug-
gestion of a rebellion, if the duty of
the Centre extends to giving diree-
tions to the State in respect of a ache-
duled ares—apparently that {s what
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[Shri Frank Anthony]

the Fifth Schedule says, and this is
a scheduled area—than a fortiorari it
will extend to telling them, “we want
an enquiry which will be completely
above suspicion, we will tell you
whom you should appoint, we will
tell you precisely what you should
do to ensure that the enquiry is ab-
solutely above any susplcion, you re-
move all your local officials”. There
would be an abdication of responsi-
bility if the Ceantre did not assume
this .direct responaibility in this mat-
ter?

Shri Swell (Assam—Autonomous
Districts): May a tribal Member of
this House say a word in this matter?

Mz. Speaker: He will sit down.

Shri Swell: I have been sitting. I
am trying to catch your eye. I have
not been given any permission to
say a word on it.

Mr. Speaker: How can every Mem-
ber expect an opportunity? I cannot
allow every Member.

Shri Swell: I have tabled an ad-
Journment motion. Nobody from my
group has spoken. I am a tribal
Member of this House.

Mr. Speaker: Order, order. He will
kindly sit down. 1 will see it I can
give him an opportunity, but he will
sit down first.

13 hrs.

Shri N. C. Chatterjee (Burdwan):
Will the hon. Home Minister communi-
cate to the Madhya Pradesh govern-
ment that in the wider interest of the
nation, they should not take up any
rigid attitude The Home minister
should nominate a member of the Sup-
reme ourt judiciary or an ex-chief
Justice. The other day Justice Gajen-
dragadkar retired from the Chief
Justiceship of the Supreme Court of
India and he can easily be nominated.
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1 am quite sure the whole of India
would accept his judgment; that will
be completely above any suspicion or
any reffection of any kind. That will
inspire people's confidence (Interrup-
tions.)

Shri Swell: You have been pleased
to accept that the responsibility of the

central government is to the extent of

issuing girecions to the state govern-
ment with regard to the administra-
tion of these scheduled areas. This
matter of Bastar has been before the
country for the last many years and
recently ‘there has been quite some
agitation. THe ex-ruler of Bastar, I
think, has drawn the attention of the
central government to the danger of
his personal life. There has been agita-
tion about food and he has been on
fast for so many days. Now, has the
central government taken cognisance
of this fact and have they issued any
directions to the Madhya Pradesh gov-
ernment with regard to this matter?
12 they have not issued any direction,
it has been a clear failure on the part
of the Central government in not
having issued any direction and hav-
ing allowed the situation to developin
this manner. 1 have given an answer
to the question you put to Mr. Frank
Anthony. The central government by
not having issued any direction to the
state government with regard to his
area has failed in its duty.

Shri Nath Pai: When 1 submitted to
you earlier, I was handicapped be-
cause I did not have g particular
You know how difficult it is
to get quick references in this House
though under you conditions have a
little improved. I should like to point
out to you that the question whether
the area is scheduled or not is an im-
portant question. Under a notification
of the Madhya Pradesh government,
Bastar is a scheduled ares.

Mr. Speaker: I will ask the Minis-
ter whether he agrées with this,

Shri Nath Pai: Let
It it is a

me conclude.
heduled area, the questi
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arises, 7 am quoting now the autho-
rity of the Madhya Pradesh govern-
ment. They say: ‘The M.P. govern-
ment has declared the following as
scheduled areas in Raipur division,
Bastar...... “The whole of Bastar dis-
trict is there and then other areas are
given, Once we gecept that it is a sche-
duled area, then it becomes clear. The
last sentence which my friend did not
read is this: "The executive power of
the Union shall extend to giving direc-

tions to the state....” The word is
‘shall’.
Mr, Speaker: They had these

powers?

8hri Nath Pal: Yes, and they failed
to exercise those powers.

Mr. Speaker: There is one question
gbout the past action or past events.
The hon. Members might sit down.
They did not consider it necessary to
issue any instructions or any direc-
tions. That is one thing. Secondly, Mr.
Anthony has now argued that they
have the authority and therefore, they
ecould issue instructions that instead
of a judge of the High Court, a judge
of the Supreme Court might be ap-
pointed to go intg all the things These
are two distinct things: whether by
failing and not thinking it proper to
give any direction while the area was
a scheduled area, there is any failure
on the part of the government. That
is one thing. The second is whether
the government has thos, powers. Now,
Members feel so much agitated. Will
they issue a direction to the state
govermmrent now that instead of mak-
ing it an enquiry by one judge, a
Supreme Court judge might be ap~
pointed. These are tiwo distinct
things. Let me make clear the posi-
tion to the hon. Minister.

Shri Nath Pai: Regarding admissi~
bility, are you satisfied with facts that
it is a central responsibility by virtue
of its being a scheduled area?

Mr. Speaker: He may resume his
seat; T have heard him,
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The Minister of Edueation (Shri M.
C. Chagla): Mr. Speaker, there is no
doubt that as regards the importance
of the subject and the desirability of
Parliament to discuss important mat-
ters. . (Interruptions) 1 am one of
those who believe that we should have
full and frec discussion with regard
to every matter that agitate: the mind
of the country.
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Shri Ranga: It
matter,

iy en important

Shri M. C. Chagla: It is important;
it is vital; it deals with a weak and
vulnerable section of our society. The
Centre may have responsibility. I
even concede that the Centre has fail-
ed to discharge that responsibility
but, this is an important ‘but’......
{Interruptions.)

An hon. Member: The motion must
be admitted; he concedey that failure.

Shri M. C. Chagla: Wil I not be
allowed to complete my sentence?

Mr. Speaker: I cannot do anything;
Dr. Lohia might ask for permission.

8hri M, C, Chagla: May I complete
what 1 was going to say?

More important than a discussion in
Parliament is the fact that we should
not in any way prejudice a tribunal
which has been appointed with a sit-
ting judge. . (Interruptions.)

8hri Ranga:
existence.

It has not come into

Shri M. C. Chagla: It has ..(In-
terruptions.) The question to be de-
termined is: what were the facts?
What were the causes; who was res-
ponsible? All this hag to be done by
& High Court judge. I am surprised
that an eminent lawyer like my hon.
friend Mr, Chatterjee who was a
judge of the High Court should him-
sely cast reflections on a sitting High
Court judge.

Shri N. C. Chatterjee: I have not.
1 am pointing out that the govern-
ment of Madhya Pradesh is itseif a
party; therefore it is better in its own
intercst to do as I said.

Shri M. €. Chagla: I was a member
of the judiciary; he was « member of
the judiciary, I am proud of our
judiciary. Is it suggested that a judge
of the High Court nominated by the
Chiet Justice will not do jus-
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tice between the State and the
individual? We have been doing that
all our lives. As I sald, Mr. Chatter-
jee himself should have decided cases
when the State was a party. I
submit, Sir, it is a very serious re-
flection on the independence of the
judiciary in our country. We are
proud of our judiciary., I do not
think it can ever be said that g High
Court Judge will not decide fairly be-
cause one of the parties is the State
Government. Every day we dispose of
such cases in our Courts. Why should
not g High Court Judge be appointed
. (Interruption). Rule 59 reads:

“No motion which seeks to raise
discussion on g matter pending
before any statutory tribunal cr
statutory guthority performing any
judicial or quasi-judicial func-
tions or any commission or court
of enquiry appointed to enquire
into, or investigate, any matter
shall ordinarily be permitted to
be moved:

Then the provisg is this:

Provided that the Speaker may
in his discretion allow such mat-
ter being raised in the House as is
concerned with the procedure or
subject or stage of enquiry....

That means, the matter raised is
gbout the procedure to be followea
by the tribunal or the subject-matter
which means the terms of reference
or the stage at which the enquiry is,
once a tribunal is appointed. With
great respect, 1 submit, a motion of
adjournment which deals with the
matter which is pending before the
tribunal cannot be allowed. It will
frustrate the whole enquiry.

Shri Nanda: May I re-emphasize the
position? My colleague said ‘even
assuming'. It is a fact that it is a
scheduled area. It is also a fact that
there is, under the emergency powers,
power which extends to the issue of a
directive. But where are the condi-
tions and where is the situation to
issue a directive?
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Anp hon. Member: There was a
break-down.

Shri Nanda: No break-down (In-
terruption). Nothing has happened
which will require any discussion
which will necessarily involve and
entail bringing up facts which will be
sub judice,

Shri Nath Pai: Mr. Chagla has con-
ceded Government's failure.

Mr, Speaker: The Home Minister
said that Mr, Chagla was assuming—
‘even assutning there has been a fai-
lure’. .

Shri Nath Pail:
conceded.

No, no. He said he

Mr. Speaker: I also xnow that. I
recollect that Mr, Chagla said: ‘Even
1 concede’ (Interruption). If Govern-
ment say there is any failure....(In-
terruption). But there is very limited
scope for this discussion. We cannot
discuss the events which led to the
murder itself. The discussion  will
have to be very much restrictive....
(Interruption). Unles: they have been
brought in, T am rather feeling doubt-
ful whether there will be any use of
this discussion in this manner. There-
fore, I would rather think that the
Home Minister might make a state-
ment and elucidation or clarification
might be sought by the Members.

Shri Ranga: Let us have a regular
discussion scparately.

Mr. Speaker: After the statement,
that can be considered whether we
can have a discussion -also on that.
But we will have a statement from
the Home Minister first.

Shri 8. M. Banerjee: You ask Dr.
Lohia.

Mr, Speaker: [ remember that.
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8hri Nanda: I want time so that I
can collect the facts.

Mr. Speaker: Tomorrow afternoon?

Shri Nanda: I have already the
statements which have been made by
the Chief Minlister,

Shri Nath Pai: We are not interes-
ted in that.

Shri Nanda: All that information
1 have. Any more information I will
have to collect.

Wo TW wAWT W : wA
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Shri Bhagwat Jha Azad: You said
murder. It is not correct.

Mr. Speaker: He said thet he will
collect the information.

Shri Naty Pal: If he is going to
give ug the rehash which was given. .

Mr. Speaker: 1 canot decide it be-
forehand.

Shri Nath Pal: After having admit-
ted that the Govermment has accepted
responsibility, if Mr, Nanda proposes
to give a rehash of the explanation
given by the Chief Minister * of
Madhya Pradesh, we are not interest-
ed. We want to be assured that in-
formation will be collected by the
agency of the Central Government,
not the State Government.

Shri Nanda: If it is going to be @
wide-ranging inquiry, it is not going
to be possible within the next few
hours—collection of information. Some
information we have. Others we will
have to collect.
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Mr. Speaker: Would it be possible
by three o'clock tomorrow? I he
feels that that time is not sufficient,
he can have it day after tomorrow at
3 o'clock.

Shri Nanda: Yes, day after tomor-
row.
Mr. Speaker: On the one hand it is

said that the Central Government
should have all the information. For
that, if he wants time we should give
him time. Day after tomorrow at
3 o'clock.

13.16 hrs,
PAPERS LAID ON THE TABLE

AUDIT REPORT AND APPROPRIATION
AccoUNTs, DEFENCE SERVICES

The Minister of State in the Depart-
ments of Parliamentary affairs and
Communication (Shri Jaganath
Rav): On behalf of Shri Sachindra
Chaudhuri I beg to lay on the Table
a copy each of the following papers.—

(i) Audit Report, Defence Ser-
vies, 1966, under article 151

(1) of the Constitution.
[Placed in Library. See No.
LT-5912/66).

(ii) Appropriation Accounts of
the Defence Services for the
year 1864-63 and Conrmercial

Appendix thereto. [Placed in
Library. See No. LT-5913/
66).
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RepoRT OF ELECTRONICS COMMITTEE

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
On behalf of Shri Jai Sukh Lal Hath,
I beg to lay on the Table a copy of
the Report of the Electronics Com-
mittee 1986 (omitting Security classi-
fled portions). [Placed in Library. See
No. LT-5914/68}.

ANNUAL REPORT oF PraGga TooLs

Shrl A, M. Thomas: 1 beg to lay on
the Table a copy of the Annual Report
of the Praga Tools Limited, Secun-
derabad for the year 1964-65 along
with the Audited Accounts and the
commentg of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 618A of the
Companies Act, 1956. [Placed in Lib-
rary. See No. LT—5915/86].

13.17 hrs.

STATEMENT RE. FOOD AID BY

CANADA

The Minister of Food, Agriculture,
C ity Deveiop: t and Coope-
ration (Shri Subramaniam): 1 am
happy to inform the House that the
Government of Canada have announc-
ed their intention to offer food aid to
the Governinent of India of $56 mil-
lion during the Canadian fiscal year
1966-67 beginning 1st April, 1966. This
amount added to the $15 million em-
ergency food aid already given by
Canada would mean the supply of
about one million tons of Canadian
wheat and would be of great help to
us in meeting the difficult food situa-
tion during the coming months, 1
would like to convey on behalf of the
Government of India our thanks to
the Canadian Government for tnis
generous and timely asistance to tide
over this difficult period.

Shri 8. M. Banerjee (Kanpur): On
Friday | saiq that the Hon. Minister
for Food and Agriculture might make
a statement on the food supply posi-
tion to Bengal. Will you kindly ssk
him to make a statement?

Mr. Speaker: He has heard it.






